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Present:  None for the applicant.
Mr. Suresh Verma, counsel for the
respondents. :
| Since the applicant is a Constable in the CRPF,
he is not entitled to invoke -the jurisdiction of
this Tribunal and hence the present OA is not
rhaintainable. Moreover, learned counsel for the

respondents states that the appiicant ihas

returned to his parent Department and hence

the prayer made in the OA has been rendered

infructuous.

2. In view of this positicn, the OA'is disposed of.
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